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River Conservation Plan (NRCP), on a cost sharing basis between the Central and 
State Governments. 

NRCP [excluding Ganga and its tributaries, which are handled by Ministry of 
Water Resources, River Development and Ganga Rejuvenation (MoWR, RD&GR) 
from 01.08.2014 onwards] has so far covered polluted stretches of 33 rivers in 76 
towns spread over 15 States in the country at a sanctioned cost of ` 4801.57 crore, 
and Central share of ` 2337.73 crore has been released to the State Governments for 
implementation of various pollution abatement schemes. Sewage treatment capacity 
of 2520.43 mld (million litres per day) has been created so far under the NRCP. 

State Governments, apart from their own budgetary allocation, are also accessing 
financial assistance for creation of sewerage infrastructure, including Sewage Treatment 
Plants (STPs), in various cities/towns under Atal Mission for Rejuvenation and Urban 
Transformation (AMRUT) and Smart Cities Mission of Ministry of Housing and 
Urban Affairs as well as Namami Gange programme of MoWR, RD&GR. 

To ensure proper treatment of municipal wastewater before discharge into the 
rivers, CPCB has issued directions under Section 18 1(b) of the Water (Prevention 
and Control of Pollution) Act, 1974 in April, 2015 to all the SPCBs/PCCs in the 
country for setting up of STPs in their respective States. CPCB has also issued 
directions in October, 2015 to municipal authorities of 66 metropolitan cities and 
State capitals under Section 5 of the Environment (Protection) Act, 1986 to ensure 
proper treatment and disposal of sewage generated for abatement of pollution of rivers.

Further, to control discharge of industrial effluents, CPCB and respective SPCBs/
PCCs monitor industries with respect to effluent discharge standards and take action 
for non-compliance under the Water (Prevention and Control of Pollution) Act, 
1974 and the Environment (Protection) Act, 1986. To improve the monitoring of 
compliance, directions have been issued by CPCB to specific industries to install 
online 24x7 effluent monitoring systems. Steps have also been taken by CPCB to 
promote low waste concept in grossly water polluting industries, particularly those 
located on the river banks.

Implementation of NCAP

†1974. SHRIMATI KANTA KARDAM: Will the Minister of ENvIRONMENT, 
FOREST AND ClIMATE CHANGE be pleased to state:

(a) whether Government has launched a National Clean Air Programme (NCAP) 
to tackle the problem of increasing air pollution during winter season; 

† Original notice of the question was received in Hindi.



Written Answers to [31 December, 2018]   Unstarred Questions 127

(b) if so, the target and objectives of the programme along with its main features;

(c) whether Government plans to implement NCAP in other parts of the country 
and if so, the details thereof; and 

(d) whether Government has made any efforts to increase the usage of technology 
in enhancing plantation and forest areas in the country and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENvIRONMENT, FOREST 
AND ClIMATE CHANGE (DR. MAHESH SHARMA): (a) to (c) In order to 
address the increasing air pollution across the country in a comprehensive manner, 
Ministry of Environment, Forest and Climate Change has finalized the National Clean 
Air Program (NCAP) as a pan India time bound national level strategy. Overall 
objective of the NCAP is comprehensive mitigation actions for prevention, control 
and abatement of air pollution besides augmenting the air quality monitoring network 
across the country. City specific action plans for 102 non-attainment cities identified 
for implementing mitigation actions is covered under NCAP. Taking into account the 
available international experiences and national studies, midterm target of 20-30% for 
reduction of PM2.5 and PM10 concentration by 2024 is part of the NCAP. This is 
keeping 2017 as the base year for comparison of concentration. 

Other main features of NCAP include mainstreaming and integrating the air 
pollution in existing policies and programmes of Government of India, emphasizing 
enforcement, extensive plantation drive, increasing number of monitoring stations in 
the country including rural monitoring stations, creation of Technical Assessment Cell, 
technology support, emphasis on awareness and capacity building initiatives, public 
participation in planning and implementation, setting up of certification agencies for 
monitoring equipment, setting up of Air Information Centre for data analysis, resource 
apportionment studies, national inventory, guidelines for Indoor Air Pollution and 
setting up of Rural Monitoring stations etc.

(d) National Mission for a Green India (GIM) is one of the eight Missions 
outlined under the National Action Plan on Climate Change. It aims at protecting, 
restoring and enhancing India’s forest cover and responding to Climate Change. The 
mission integrates application of modern technology like Remote Sensing and GIS 
etc. for identification of landscapes and also for Monitoring and Evaluation purposes.

Exemption	 of	 residential	 projects	 from	 environmental	 clearances

1975. DR. PRABHAKAR KORE: Will the Minister of ENvIRONMENT, FOREST 
AND ClIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government proposes to exempt residential projects 


